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MOTION RE APPOINTMENT OF

MEMBERS OF THE RAJYA SABHA

TO THE JOINT COMMITTEE OF

"FHE HOUSES ON THE INDIAN

PENAL CODE (AMENDMENT) BILL,
1972

. THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.-
TARY AFFAIRS (SHR1 OM MEHTA):
Sir. on behalf of Shri Ram Niwas Mir-
dha, 1 move :

“That Sarvashn Jagdish Joshi, Nathi
Singh Kalp Nath, K. P. Singh Deo.
Yogendra Sharma, Veerendra Patil
and Ram Niwas Mirdha, Members of
the Rajya Sabha, be appointed to the
Joint Committee of the Houses on the
Indian Penal Code (Amendment) Bill,
1972 in the vacancies caused by the
resignation of Shri Syed Hussain from
the Membership of the Rajya Sabha
with effect from the Sth March, 1974
and the retirement of Sarvashi Ram
Sahai, M. Ruthnaswamy, Suraj Prasad,
Syed Ahmed, M. Srinivasa Reddy and
Ram Niwag Mirdha from the Member-
ship of the Rajya Sabha on the 2nd
April, 19747

The question was put and the. motion
was adopted.

MESSAGES FROM THE LOK SABHA

(I) The Estate Duty (Distribution)
Amendment Bill, 1974

(II) The Union Duties of Excise
(Distribution) Amendment Bill,
1974

(IIf The Additional Duties of Excise
(Goods of Special Tmportance)
Amendment Bill, 1974

SECRETARY-GENERAL: Sir, I
have to report to the House the follow-
tng messages received from the Lok
Sabha, signed by the Secretary-General
of the Lok Sabha :—

o
“In accordance with the provisions

of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok

|
|
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Sabha, I am directed to enclose here-
with the Estate Duty (Distribution)
Amendment Bill, 1974, as passed by
Lok Sabha at its sitting held on the
7th May, 1974.”

an

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Union Duties of Excise
(Distribution) Amendment Bill, 1974,
as passed by Lok Sabha at its sitting
held on the 7th May, 1974,

2. The Speaker has certified that
this Bill is a Money Bill within the
meantng of article 110 of the Constitu-
tion of India.”

)

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, 1 am directed to enclose here-
with the Additional Duties of Excise
(Goods of Special Importance) Am-
endment Bill, 1974, as passed by Lok
Sabha at its sitting held on the 7th
May, 1974.

2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Constitu-
tion of India.”

Sir, I lay a copy of each of the Bills on
the Table. -

REFERENCE TO STRIKE IN THE
RAILWAYS
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SHRI D. THENGARI (Uttar Pra-
des_h): Sir, there 1s a total strike in the
Railways. It is a very serious and un-
precedented situation. Therefore, Sir, -
you should ask the Railway Minister to !

come here with a statement giving us
the total picture.

. oHRI NIREN GHOSH (West Ben-

[8 MAY 1974]

-ing to our

gal) : Sir, I would like to say that we
demanded a statement from the Prime
Minister herself. It is a matter which
transcends the limits or competence of
the Railway Minister. It is an unprece-
dented emergency. This strike has been
complete and hundred per cent com-
plete. And let there be no mistake that
it will continue unless a negotiated settle-
ment is arrived at. Let me make it
clear.

MR. DEPUTY CHAIRMAN : What
is it that you want to make out?

SHRI NIREN GHOSH: Sir, they
have issued a gazetted notification, be-
fore placing it before the Parliament,
under the Payment of Wages Act. con- |
cerning the railway workers. This is
contempt of the House And, Sir, if these
things continue, what are we to do?
Then, on behalf of my Organization, I
promise and [ assure the Railway Minis-
ter that we will organise bandhis in as
many States as possible, whatever be the
consequences—a Bharat bandh. |
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SHRI BHUPESH GUPTA (West Ben-
gal) ¢ Sir, it is only proper that the Gov-
ernment should make a statement as to
the situation in the Railways. Accord-
information, the strike is
excellent and it is hundred per cent. Of
course, the All India Radio has an en-
tirely different story to tell. Sir, why 1
say that thig statement should be made
on the floor of the House is because a
statement of this kind will naturally ac-
quire a certain significance. If the Gov-
ernment makes a false statement, we will
be entitled to taKe it to the Privileges
Committee for misleading and lying
before the Parliament. And you know,
Sir, what happens if the Government
lies before the Parliament. Therefore,
Sir. it is very important. Let the Gov-
ernment give us a factual account of the
strike situation. knowing fully well the
implications of making a false statement
before the Parliament, and leave it to
the Parliament to test whether the state-
ment is true or false.

MR. DEPUTY CHAIRMAN: What
is your point?

SHRI BHUPESH GUPTA: Sir, we
have tried up to the last moment for a
negotiated settlement. We tried up to
the last evening consistent with the dig-
nity of the railwav workers and their
interests and also the national interest.
But our offers have been spurned in
every way. In that situation, we of the
entire Opposition here and, I believe,
many Members opposite also are agreed
on one thing that there should be a solu-
tion to the problem. The solution is
negotiated settlement. Negotiated settle-
ment demands revocation of the repres-
sive measures and bringing all the parties
to the conference table.

SHRI NIREN GHOSH: Status guo
ante,

SHRI BHUPESH GUPTA : You need
not tell me. Mr. Niren Ghosh. Obvious-
ly, revocation of repressive measures is
release of all those who have been arrest-
ed. Sir, a Communist Member of the
Lok Sabha, I read in the newspapers, has
been arrested along with many members
of our Party. Therefore, it is an assault
on everybody.
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[Shri Bhupesh Gupta]
As far as the other thing about Al

India Radio is concerned, I shall come
to that later.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) ; Sir, my only request is that
the matter is of great importance. 1 do

not want to take sides but on such issues
it is for the Government to keep the
House posted with the latest develop-
ments. [ am not in favour of any strike
etc. These are controversial matters.
But, Sir, on such an important issue a
daily statement has to be made as to
what progress Government has made and
what the actual position today is.

SHRI K. CHANDRASEKHARAN
(Kerala) : Sir. the Railway strike is a
matter of national concern and import-
ance. It is really strange, Sir, that the
All India Radio has come out with an
absolutely false report this morning. Mr.
Gujral has become a super-Goebbels. I
would state. Sir, that the entire facts in
regard to the strike be placed before this
hon. House and this hon. House dis-
cusses the same. And, for this purpose,
may 1. with your leave, Sir, bring a
motion under Rule 176 of the Rules of
Procedure by seeking before fhis hon.
House a dispensation of the procedure
covered by Rule 176 as contemplated by
Rule 267 of the Rules.

MR. DEPUTY CHAIRMAN: I am |

not permitting.

Yes, Mr. Bhupesh Gupta. You wanted
to make a special mention.

(Interruptions)

SHR]I LAL K. ADVANI (Delhi) : Sir,
this is not a mere mention. This hon.
House has expressed so much that it
should be posted with the latest position.
The Chair must come forward and ask
the Government and the Railway Minis-
ter to give authentic version to Parlia-
ment. My information is that not a
single train has left the Delhi station this
morning. Nor has a single train arriv-
ed.

(Interruptions)

SABHA]
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MR. DEPUTY CHAIRMAN: [ am
not going to give any direction. But, the
Government will definitely come forward
with a statement.

SHRI LAL K. ADVANI: I request
you to.. .

MR. DEPUTY CHAIRMAN: You
have expressed yourself.

SHRIT LAL K. ADVANI : 95 per cent
of the trains have been cancelled by the
Government itself.

oft weAEm : sfiw, ekt uw
SAET FT AT & 1 31T T aefy e i gw
qgF iz FY WITAE T g o1 W E A
FT A gum q fF Sy F oug sfuse
aftwwm et . ..
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(Interruptions)
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SV THATOA : 7 7 Fgn g w
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MR. DEPUTY CHAIRMAN : I have
heard every Member and I know what
to do at what time. Yes, Mr. Bhupesh
Gupta.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh) : Sir, I have a point of
order. FEither you give me time after
him or let me raise the point of order.

(Interruption)
MR. DEPUTY CHAIRMAN: What

1s it that you want to say? Are you on a
point of order?

i

- A
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SHRI SUBRAMANIAN SWAMY: |
am going to make a very substantive
point of order.

‘The substantive point of order is that -

the Minister of Railways, Mr. L. N.
Mishra, when he spoke last time, said
that he would come forth again and pre-
sent all the estimates that he was offer-
g, 1n this House.

MR. DEPUTY CHAIRMAN : I sup-
pose he will come.

SHRI SUBRAMANIAN SWAY : But,
we have to summon him.

’

MR. DEPUTY CHAIRMAN: This
18 not fair. Mr, Subramanian, you
please take your seat. You cannot stand
up as and when you please.

SHRI SUBRAMANIAN SWAMY:
They are being told.. .

MR. DEPUTY CHAIRMAN: No.
you would not have the floor.

SHRI SUBRAMANIAN SWAMY :
You have given him so much time. 1
just want to say that the Finance Minls-
ter has assassinated the figures and cal-
culations by working out Rs. 450 crores.
The Minister had said that he will come
on the floor of the House and.. .

MR. DEPUTY CHAIRMAN: No,
no, please sit down. Yes, Mr. Bhupesh
Gupta, you have taken the permission.

REFERENCE TO ALLEGED DIS-

TORTIONS BY ALL INDIA RADIO

IN REGARD TO STRIKE BY RAIL-
WAY EMPLOYEES.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, I have taken the permis-
ston of the Chair to bring to the notice
of the House in all seriousness as to
what the All India Radio is doing with
the strike. Hon. Members must have
been hearing the broadcasts by the All
India Radio which are full of distortion
of facts and full of blatant Ties. Every-
day they are putting out cock and bull
stories. factually giving wrong figures

[8 MAY 1974]
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which are not even figments of ones
imagination, how the trains are running.

MR. DEPUTY CHAIRMAN: But
Mr. Bhupesh Gupta, what is your
point?

SHRI BHUPESH GUPTA: I am

coming to that. What is this? How will
you understand it before I speak? [
would like to bring it to the notice of
the Government — of course the Gov-
ernment itself is doing it — to the notice
of the Parliament whether it is permis-
sible that the All India Radio should in
the name of propaganda for Govern-
ment give wrong facts that the trains are
running, the stations are overcrowded,
the tickets are being bought, all reserva-
tions are being made, the workers are on
duty. These facts have some other im-
plications also. Apart from the false-
hood and blatant lie involved in it, they
are causing inconvenience to the public.
I have heard many people have gone to
the Delhi Railway Station and found
the trains not running. Who pays for the
fare when they go there by car or by

taxi or by scooter or otherwise? Does
the Government refund that money?
This is happening in other stations also.
l; Sir, today they are telling that in Bom-
! bay everything is all right but the other
'news said that Bombay has come to a
| dead stop. This is the position all over

' the country.
' AN HON, MEMBER : No, no.

SHR1 BHUPESH GUPTA: Go and
Ifind it out. T suggest a Committee con-
sisting of Members of Parliament.. .

~ SHRI KALI MUKHERIJEE (West
; Bengal) : Who goes by radio? Has any-
l body believed the All India Radio?
{
' SHR{ BHUPESH GUPTA : I think n
the normal situation I am entitled to
f agree with you because the All India
} Radio has come to be an institution of
! blatant lies and falsehood. merely based
( on propaganda mechanism.
|
i
\
i

SHRI NIREN GHOSH (qut Ben-
gal) : It is not ‘All India Radio’, it is the
‘Indira Gandhi Radio’.



